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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
HYODERABAD BENCH : AT HYDERABAD
DA 1262/93, ‘ Ot., of Order:3=-3-94,

N.V.,V.Satyanarayana Rao

sssApplicant
Use

Union of I,dia rep. by

1« Chief General Manager, Telecaom,
Projects, 3, Etiraj Rpad, Madras,

2, General Manager, Tranamission Pro jects,
2nd Floor, Babu Khan Estate,
Basheerbagh, Hyderabad.

3. Divisional Enginser Telecom,
Microwave Project, Vijayawada,
«sofidspondants
Coungel for the Applicant : Shri K.S5.R.Anjaneyulu
Counsel for tne Respondents : Shri V.Bhimanna, Addl,CGSC

CORAN:

THE HON'BLE SHI T.CHANDRASEKHRR REDDY : MEMBER (3J)

..Ilz.




JUDGEMENT

XAs per Hon'ble Sri T. Chandrasekhara Reddy, Member(J) I

This is an application filed under Section 19
of the Administrative Tribunals Act, to direct the respondents
to restore the pay of the applicant under FR 22(C) in

conformity with the rules and pay the applicant on that basis

with effect from 1.3.1988 with all consequentiél benefits and

to pass such other crders as may deem fit and prcper in the

circumstances of the case.

2. The facts so far necessary to adjudicate this Oa

in brief are as follows:

3. ' ' The applicant was initially appointed as HG
Braughtsman in the office of DE TElecom, Coazil Cable Project,
Rajahmundry on 26.3.1984. According to the applicant, he
appeared in the competitive examination for the post of
Junior Engineer (Civil) in the year 1987 and that he came

out successful in the examination and he was selected and

t

posted as Junior Engineer(Civil) in thé*a?szZEé%f§§E%ﬁ§E§%F
respondent and that he repofted'for duty on 19.2.19&%.

The fact that the applicant was posted as Junior Engineer in
the office of the third respondent is not disputed by the |
respondents. After the applicant was appointed as Junior
Enginegr, the respondents treated his appointment as Junior

Engineer (Civil) as promotion and fixed his pay at Rsg.1520/-

with effect from 1.3.1988.  The applicant as Junior Engineer

, .also earned kix increment and his pay was also raised from

D
1520 to 1560. While so, the mgpg Director, Telecom, Ceaxil

Hyderabad issued meme dated 23.8.1989 revising fhe pay of the

applicant at Rs.1400/- (which pay the applicant was draw%F
e Ry

as HG Draughtsman) with retrospective effect from (&
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of the earlier order fixing his pay‘at #.1520/- with

‘effect from 1-3-1988, The action of the respondents in

revising the pay of the applicant from 8.1520/- as to
%;1400?- is questiomed.in this 0A {;and the present OA is
filed for thé relief as already indicated above.

3. Cbuné%jﬁs filed by the respondents epposing this oa.

In the counter of the respondents, it is maintained that the

pay of the applicant was liable to be fixed under FR.2Z(A)ii

_ for the reasons that the appointment of the JE does not

. 1 . . i1 i s
involve, assumption of duties or responsibilities of greater

" importance and that mistake had been committed in fixing pay

of the applicant at #s.1520/- with effect from 19-2-1988
instead of fixing his pay at Bs.1400/- and that this mistake
had been corrected subsequently as per orders dated 23-8-88
by refixing the pay of the épplicant at R.1400/- and the
applicant has absoluﬁely no grievance and so the application
is liable to be dismissed.

4, We have heard today Mr. K.S.R. Anjaneyulu,.for the

applicant and Mr V.Bhimaqna, Standing counsel for the

regpondents.

5. During the course of hearimg of this OA, Mr. K.S.R.
AnjaneYulm, took us through‘Annexure-AQB , which is the
represénﬁation of the applicant dated 21-1-1993 to the
Generd] Manager, Telecom, Transmission Pfoject. In the said
representaﬁion, the applicant had - specifically brought’to
the notice of the Department that one Shri J. Rama Rao,
JE(Civil), Telécom Civil Sub Division, Vvisakhapatram, who
wérked as HG Draughtsman ¥ I was promoted as JE(Civil) and
that the Superintendind Engineer, Telecom Civil Circles,

as per Orders dated 17-5-1988 (vide his memo no.9(10)/88/1509)

had*%@%?d the pay of the said J. Rama Raoc uncer ¥TR.22{C)
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stating that the post involves higher responsibilities, In the
very same representation, it is also brought to the notice of
the said General Manager, Telecom Transmission Projegts,

by the applicant enclosing therewith a copy of the letter

of the Executive Engineer, Telecom Civil Division-I, Hyderabad
No.59(2)/TCDG-1/89/1569 dated 2.11,89 wherein one KSSN Raju,
JE(Civil) who was promoted from the post of HG Draughtsman

'was recommended for pay itxitktnuxxndnx‘fixatioﬁ under FR 22(C).
As a matter of fact, it is ﬁrgued by Sri KSR Anjaneyulu, learned
Counsel for the applicant that the said Rama Rao and Raju,

- Wwho were working as HG. Draughtsman as and when they were
appqinted as Junior Engiheers, that their appointﬁent had been
treaied as p;omotions and that, their pay had been fixed giving
all the benefits under FR 22(c). It is also further argued
by Sri Anjaneyulu that for a persen to be appeinted to éhepost
of Junior Engineer(Civil) while working as Head Draughtsman
that, he would become eligible for the appointment to the said

post of JE(Civil) on completion of five years m of service .
as HG Bpagm Draughtsman, andafter passing the competitivé
 written examinéticn that a regular Departmental Selection
Committee selectﬁvthe qualified candidates to the posts of
Junior Engineers and as the pest of JE carries higher responsi-
bilities when a personworking as HG Draughtsman is appointed as
JE(Civil) such appointment has to be treated as an appointment
¢ on promofion and so the applicgnt has a right f@rifix§£ion of-;
his pay under FR 22(¢). It is also further corntended that ~

- the action of the respcndents in not extending the benefit of
FR 22(c) in fixation of pay on the applicant's appointment as
JE is arbitrary, and discriminatory as similarly placed
persens as already mentioned above, who are M/s Rama Réo and Raj i
had beer given the bene it of FR 22(C) on their appointment as
Junior Engireers treating the said‘ appeintment as promction

from the post of HG Draguthsman to JE(Civil). It is not in

dispute that M/s Rama Rac and Raju are similarly placed as that
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of the .applicant in all respects. If the respondents had
treated their appointments from the posts of HG Biéygﬁtsman
to that of JE(Civil) as promotions and had fixed pay their pay

under FR 22(C) in the post of JE(Civil), we see no reason why

- N - - - P P T I e .

extended tc the said Rama Rée and Raju, to the applicant herein.
So, in view of the facts and circumstances of the case, it will
be just and proper to dispose of this OA by giving appropriate

directions to the respondents,

6. ' In the result, the respondents are hereby directed
to fix the pay of the applicanﬁperein also by applying the
same rules, regulaticns end principles on appeintment of the
applicant as Junior Engineer from the post of HG Draughtsman
as had been done in the cases of Mr J. Rama Rao JE(Civil)
Teleéom Sub Division, Visakhapatnam and KSSN Raju, JE(Civil)
Telecom Civil Division-I, Hyderabad on their éppointment as
JE(Civil) frém the post of HG Draughtsman and extend the same
consequential benefits to. the applicant in accordance with law
as had been given to tﬁe said Rama Rac and Raju. The above
directions shall be complied by the respondents within threé

months from the date of\ggpﬁﬁpiégﬁipnigggphis order. . No costs.

— L R e
(T.CHANDRASEKHARA REDDY) -

| R Member (Judl.) o
‘ | _ : » Dated:3rd March,1994 ;W }
o (Dictated in the cpen courﬁ) /9””%& .

sk/mvl ' - ' _ Dy.Regisﬁiar(J)CC

To
1. The Chiet General Manager, Telecom,
Projects, 3, Etiraj Road, Union of India,Madras. -

2. The General Manager, Transmission Projects,
- 2nd Floor, Babu Khan Estate, Basheerbagh, Hyderabad.
. 3. The Divisional Engineer, Telecom, Microwave Pro;ect,vigayawada.
4. One copyto Mr.K,S.R.Anjaneyulu, Advocate, CAT.Hyd.
5. One copy to Mr.v.Bhimanna, Addl.CGSC.CAT,.Hyd.
6. One copy to Library,CAT.Hyd.
7. One spare copy.
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‘ CHECKED BY APEROVED BY
! IN THE CENT' AL ALIINISTRATIVE TRIBURL .
) TTVITEAT ADRET Tttty e m sememme - o —
' THE EON'3DLL MR,.CUSTICH'W.REELADRT RAO
VICE-CHAIRMAN
CRND
TH. ROW'ILE [K.A.}.GORTHI :MEMBER(A)
) ’ i
\ TEE 1ON'BLE [iR.T.CHANDKASEEEAR REDDY ™
' MEMEZER(JUIL) -
1l
~ THE MHCH'BLL MR.BLRANUARACAZY : MEMSER
(ADMN) -
. S
' .
Dated: § -4 -1994,
CRERER/JUDGMZIT . S

M.A./R.A/C.a, No.

in

0.A.No. |26 1‘, 373.
T.A.No. (vi.P.No. )

. Adm tfed and Interim Directions
issue/d. .

Alloyed.

————

Disposed of with directions.
Dismissefl. -

Dii.iss d for efault.

Redected/Crdered. o

No order as to costs.

o wun.d;:-g‘oﬂm
Gaatral cuninistrative Tribe
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